TO BE_PUBLISHED IN PART II SECTION 3(3i) OFI[THE GAZSTTE OF INDIA

GOVERNMENT OF INDIA
MINISTRY OF FINANGCE
(DEPA RTMENT OF REVENUH)

a0 Fae

New Delhi, thd gt Deteber, 1986,

NOTIFIGATION
INCOME-TAX

noe £95F  (F.No,203/ P2/T6 L175,11) :  In| continuation of this
Office Notification No, £142 (F,No.203/132 V€4 ~ITA.II) dated

A=1+19E5 It is hereby notified for generpl information that the
institution mentioned below has been approvef by Department of
Scientific & Industrial Research, New Delhi,| the Prescribed
Authority for the purposes of clause { 31 ) pf sub~section (1) of
Section 35 (Thirty Flve/One/Iug ) of the Ipcome~tax Act, 1961

read with Bule 6 of the Income~tax Rules 1942 under the category
*Institutddn® Subject to the following conditions :=

Vastu Shilps Foundatisn For Stutes and
1} That the Ress, zch inknvirormantall dasign, Alsodaiad
will maintain a separate account 4f the sums received
by it for scientific research.

ii) That the said Ihs“*tuﬁﬁ ~ will fdrnish annual returns
of its scientific research activifies to the Prescribed
Authority for every financial yeax in such forms as may
be laid down and intimated to then for this purpose by
30th April each year. | '

iii} That the said Institute will supmit to the Prescribed
Authority by 30th June each year a copy of their audited
annual accounts showing their total income and expenditure
and Balance Sheet showing its assets liabilities with a
copy of each of these documents to the concerned
Commissioner of Income~tax. :

'iv) That the said Mnstitute  will apply to Central Board
of Diroct Taxes, Ministry of Finange, (Dem rtment of
Revenuc), New Delhi, 3 months in afvance befoxre the
expisy of the coproval for further| extension.
Applications —aceived after the dape of expiry of
approval are liable to be rejectedy

INSTITUTION

Vasttz Shilps Feundatien fer Stud | and Research
in Envirenmentasl ﬁum, Sangath Thaltej Read,

Contdeeese 2/;



This Notification is effeciiwe for a period from

$s7.1986 $0 37.6,1987, | -
' n o
. i o

i/ ( Y.K. Batra ) _
Under Secretary to the Government of Indta

Copy forwarded to:e _ .
1. AIIICOmmiSSioners of Income~tax (2 copies’.

2. Director of Inspection (Investigation)/(Special Investi-
gationy/ITesudit/RS&PR/Vigilance/Intelligence/Recovery/
Survey/PRPR, New Deolhi. - '

3. Directorate of O 8 M Services {(Income~tax), Aiwaneege
Ghalib, Mata Sundri Lane, New Delhi.

. * .
4. The Secretary, Department of Scientific & Industrial
Research, Technology Bhavan, New Mehrauli Road, New Delhi

M » A I 1 -
with referenced::e;hezr Office Memorandum No 1}5&3/84~TU¥,E
.

2.9.1985,

%"  The Joint Secretary & Legal Adviser, Ministry of Law, .
Shastri Bhavan, New Delhi.

6. Comptroller & Auditor General of India (50 copies).

7. Bulletin Sectisa of D.I.(P&PRY, 2nd Floor, Hans Bhavan,
I.P. Estate, New Dalhi (5 coples). - -

8. The2irector, The Spastics Socie#y of Indla, Uppexr Colaba
Road, Opp. Afghan Church Colaba, Dombay=400 408",

S SR
. §,ﬂm:§;);?f’
7 ( YeK. Batra ¥

Under Secretary to the Government of India
3353337

e
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Vastu Shilps Feundatien fer Studie

in Enviremaental al Desfign; Sanget
Ahmedabad-380 084, h

altel Reod,
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This Notification is effective for a period from

1.7.1985 to 21.3,1988,

( Y.K. Batzra )
Under Secretary to the Government of India

Copy forwarded to:e
ls All Comm1551oners of Income-tax (2 copies).

2. Director of Inspection (Investlgation9/(8p9c1a1 Investi~
gation?/IT&Audit/RS&PR/V:glIanceflﬁtelligence/Recovery/
_Survey/P&PR, New Delhl.

3s Directorate of 0 & M Services (Income~tax), Aiwanwee
Ghalib, Mata Sundri Lane, New Delnhi.
¥
4. The Secretary, Department of Scientific & Industrial
Research, Technology Bhavan, New Mehrauli Road, New Delhi.
with reference to their Offlce Memorandum No'lfl7ﬂf7ﬁjfgo

dated
3% 29,8.86

-5 The Joint Secretary & 'Legal Adviser, Mlnlstry of Law,
- Shastri Bhavan, New Dnlhl. \

6. Comptroller & Audztor General of India (50 copies?.

7. Bulletin Section of D, T. -(P&PRY, 2nd Floor, Hans Bhavan,
- I.PY Estate, New Delhi (5 copiesv.

8. The‘ﬂhstn Shilpa Faundatiﬂn fﬁx Studies snc Resaarch in

Envizonmental Design, Sangath Thalte) Rogd, Ahmadebad-380064.

J-&‘M

= -
{ Y.K. Batra ) .
Under Secretary to the Govewnment of India

/EZmola?



